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FOURTEENTH LEGISLATIVE ASSEMBLY
THIRTEENTH SESSION
(Adjourned Meetings)
THE KARNATAKA MEDICAL REGISTRATION (AMENDMENT) BILL, 2017
(L.A. Bill No. 15 of 2017)

A Bill further to amend the Karnataka Medical Registration Act, 1961.

Whereas, it is expedient further to amend the Karnataka Medical
Registration Act, 1961 (Karnataka Act 34 of 1961) for the purposes

hereinafter appearing;

Be it enacted by the Karnataka State Legislature in the sixty-eighth

year of the Republic of India as follows:-

1. Short title and commencement.- (1) This Act may be called the
Karnataka Medical Registration (Amendment) Act, 2017.

(2) It shall come into force at once.

2. Amendment of section 3.- In the Karnataka Medical Registration
Act, 1961 (Karnataka Act 34 of 1961) (hereinafter referred to as the principal

Act), in section 3 in sub-section (2),-
(i) for the word "fifteen", the word "seventeen" shall be substituted;

(ii) for clause (a}, the following shall substituted, namely:-
"(a) two members from each of the four Revenue Divisions of the
State to be elected from amongst themselves by the Medical

Practitioners who are registered under this Act;”



(iii) in clause (b), after the words "four members", the words "one

from each of the Revenue Division" shall be inserted, and

[

(iii)in clause (c), after the words "four members" the words "one from

each of the Revenue Division" shall be inserted.

3. Substitution of section 19.- For section 19 of the principal Act,

the following shall be substituted, namely:-

"19. Renewal of Registration.- (1) Every Medical practitioner shall
once in five years renew his registration by paying prescribed fees to the
medical Council. For renewal of registration such applicant shall submit his
application in such manner along with the evidence to the effect that he has
participated or attended to a minimum of thirty credit hours of continued
Medical Education Programme (one credit hour = four hours of continued
Medical Education Programme) not less than six credit hours per year over a
period preceding five years in any recognized Medical Conference or Seminar
or Workshop or Continued Medical Education approved in this behalf by the

Karnataka Medical Council.

(2) The Medical Practitioner who fails to renew his registration under
sub-section (1) shall cease to be a registered practitioner under sub-section
(1) of section 13, the Registrar shall remove the name of such practitioner

from the Register maintained under section 12:

Provided that participation in such continued Medical Educational
Programme shall not be necessary in respect of such class of Medical

Practitioners as may be prescribed.

Provided further that the name sc removed may be re-entered in the
register on payment of the renewal fee in such manner and subject to
undergoing continued Medical Education Programme specified in

sub-section(1).



Explanation.- For the purpose of the section "CME" means a
Continued Medical Education Programme or recognized medical conference
or seminar or workshop as may be approved or conducted by the medical
Council in the State headquarters or regional headquarters or district
headquarters or teaching hospitals or medical colleges or any institution run

by the Karnataka Medical Council.”



STATEMENT OF OBJECTS AND REASONS

It is considered necessary to amend the Karnataka Medical

Registration Act, 1961 (Karnataka Act 34 of 1961) to,-

(i) ensure continuous updation of knowledge or skills among the
medical practitioners by undergoing continued medical
education programme before renewal of registration;

(i)  ensure representation of all the four revenue regions of the State
in the Karnataka Medical Council; and

(ilij renewal of registration for medical practitioners on payment of

such fee as may be prescribed.

Hence, the Bill.



FINANCIAL MEMORANDUM

There is no extra expenditure involved in the proposed legislative
measure.



MEMORANDUM REGARDING DELEGATED LEGISLATION

Clause 3: In section 19 sought to be substituted by clause 3,-

@)

(i)

sub-section (1), empowers  the State
Government to prescribe by rules the fee for
renewal of registration to every medical

practitioner once in five years; and

proviso to sub-section (2), empowers the State
Government to prescribe by rules to give
exemption to certain medical practitioners from
participation in continued medical education

programme.

The proposed delegation of legislative power is normal in Character.

DR. SHARANAPRAKASH R. PATIL

Minister for Medical Education

S. Murthy
Secretary (I/C)
Karnataka Legislative Assembly



ANNEXURE

EXTRACT FROM THE KARNATAKA MEDICAL REGISTRATION ACT, 1961
(KARNATAKA ACT 34 OF 1961)
XXX XXX XXX

3. Establishment, incorporation and constitution of Council.—
XXX XXX XXX

(2) The Council shall consist of the following fifteen members,
namely:—

(a) six members to be elected from amongst themselves by the
medical practitioners who are registered under this Act;

(b) four members to be elected from amongst themselves by
the “teachers” and “teachers of the University” as defined in clauses
(m) and (n) respectively of section 2 of the Rajiv Gandhi University of
Health Sciences Act, 1994 (Karnataka Act 44 of 1994) and who are
registered under this Act.

{c) four members to be nominated by the State Government
from among registered practitioners.

XXX XXX XXX

19. Renewal of registration.—(1) Notwithstanding anything contained
in section 13, each medical practitioner shall pay to the Medical Council a
prescribed fee on or before such date as may be prescribed for the
continuance of his name in the register.

Provided that the renewal of registration shall not be done unless the
registered Medical Practitioner produces a certificate for having attended a
Continuing Medical Education programme for not less than one hundred
hours conducted by an organisation or institution recognised by the Medical
Council.

(2) If the renewal fee is not paid before the due date, the Registrar
shall remove the name of the defaulter from the register:

Provided that the name so removed may be re-entered in the register
on payment of the renewal fee in such manner and subject to such
conditions, as may be prescribed by rules.

XXX XXX XXX

Government Press, Vikasa Soudha Unit, Bengaluru 21st March, 2017 P7, W.D.1169, Copies 1000





